
ID No. 5411/2019
Rajesh Kumar Vs. Mohd. Faizal

07.11.2020

File  is  taken  up  today  on  an  application  for  issuance  of  NBWs  against  the
accused is moved on behalf of complainant

Present:- Mr. D.P. Singh, counsel for  complainant. ( on Webex).

Court  proceedings  have  been  conducted  through  Video-

conferencing (via Cisco Web Ex interface).

Heard.  Record perused.  

In  view of  circular  No.  26/DHC/2020 dated 30.07.2020 of  Hon'ble

High Court of Delhi, no adverse orders can be passed in the facts of the present

case, therefore, application is not maintainable and is accordingly disposed of. 

Put up on date fixed. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020
Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



ID No. 4014/2019
FI Vs. Subodh Chadha & Anr.

07.11.2020

File is taken up today on an application for cancellations of NBWs issued against
accused / applicant Aman Rathi

Present:- Mr. Aryender Singh, counsel for  accused with accused. ( on Webex).

Court  proceedings  have  been  conducted  through  Video-

conferencing (via Cisco Web Ex interface).

Heard.  Record perused.  

Considering the reasons stated in the application, the application is

allowed and NBWs issued against accused are canceled. Accused is warned to

be regular and punctual in the court in future.  

Offence is bailable. Hence, accused Aman Rathi is admitted to bail

upon furnishing bail bond in the sum of Rs. 20,000/- with one surety in the like

amount. 

Personal bond of accused furnished. Considered. Accepted till  the

next date of hearing subject to furnishing of surety bonds.

Put up on date fixed i.e. 30.01.2021.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020
Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



State Vs. Dilip Kumar
FIR No. 234/19

PS GTB Enclave
U/s 356/379/34 IPC

07.11.2020

An application for calling status report from the SHO / IO PS GTB Enclave is filed

on behalf of applicant 

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
None for applicant. 

Proceedings have been conducted through Video-conferencing (via

Cisco Web Ex interface).

Status  report  has  been filed  by  the  IO.  Copy  be  supplied  to  the

applicant / counsel for the applicant.

Nothing  survives  in  the  present  application.  Application  stands

disposed of. 

(Snigdha Sarvaria)
                       MM-1/SHD/KKD/Delhi.

07.11.2020

Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



State Vs. Mushahid
FIR No. 305/2020
PS GTB Enclave
U/s 376/328 IPC

07.11.2020

An application for calling status report from the SHO / IO PS GTB Enclave is filed

on behalf of complainant / applicant 

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex)
None for applicant / complainant. (On Webex)

Proceedings have been conducted through Video-conferencing (via

Cisco Web Ex interface).

Status  report  has  been filed  by  the  IO.  Copy  be  supplied  to  the

applicant / counsel for the applicant.

Nothing  survives  in  the  present  application.  Application  stands

disposed of. 

(Snigdha Sarvaria)
                       MM-1/SHD/KKD/Delhi.

07.11.2020

Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex

interface. Audio as well as video was clear throughout the proceedings and the

connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



State Vs. Krishna
FIR No. 00502/2020

PS GTB Enclave
U/s 411 IPC

07.11.2020

File is taken up today on an application for release the accused on personal bond is
filed on behalf of applicant / accused Krishna

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Brijesh Kumar, Ld. LAC for accused / applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

Heard. Record perused. 

Considering the reasons stated in the application, application is allowed

and order dated 19.10.2020 stands modified to the extent that accused is admitted to

court  bail  on  furnishing  of  her  personal  bond  in  the  sum of  Rs.  25,000/-  to  the

satisfaction of Superintendent Jail concerned. Application is accordingly disposed of. 

Copy of the this order be sent to DLSA, Shahdara, KKD, Delhi. 

Copy of order be uploaded and sent to all  as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



FIR No. 240/2020
PS  GTB Enclave
Vishal Vs. State 

U/s 420/468/34 IPC
07.11.2020

An application for releasing of articles as per seizure memo i.e. one CPU, One
printer EPSON L 805 Model B412C1, One Printer EPSON L 360 Model B-462M is
filed on behalf of applicant Vishal Kumar

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Adarsh Kumar, Ld. Counsel for applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Heard and report perused. 

Vide order dated 15.10.2020 of Hon'ble High Court of Delhi in Crl.

MC No. 1989/2020 and Crl. MA No. 14255/2020, the present FIR No. 240/2020

PS GTB Enclave has been quashed by the Hon'ble High Court of Delhi.  

 It  is stated by the IO in his reply that there is no objection if  the

aforesaid articles seized as per seizure memo may be released to the applicant.

Application  is  allowed and  the  aforesaid  articles  as  mentioned  in  the  seizure

memo be released to the registered owner. 

Copy of order be uploaded and sent to all  as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM/SHD/KKD/Delhi.

07.11.2020
Certificate:

The  proceedings  were  conducted  through Video  Conferencing  CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM/SHD/KKD/Delhi.

07.11.2020



E-FIR No. 00286/2020
PS  GTB Enclave

State Vs. Khalil
U/s 379/356 IPC

07.11.2020

An application for releasing of jamatalashi articles is filed on behalf of applicant

Khalil

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Wahid Ali Khan, Ld. Counsel for applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submissions heard and report perused.  It is stated in the report that

I.O.  has no objection  if  the  articles  seized  as per  personal  search memo be

released to the Applicant.  Application is allowed and the jamatalshi  articles as

mentioned in the personal search memo be released to the applicant. 

Copy of order be uploaded and sent to all  as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM/SHD/KKD/Delhi.

07.11.2020

Certificate:

The  proceedings  were  conducted  through Video  Conferencing  CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM/SHD/KKD/Delhi.

07.11.2020



FIR No. 323/2020
PS GTB Enclave

U/s 356/379/34 IPC
State Vs. Sonu

07.11.2020

An application for  release of  mobile  phone Redmi  Y3 is  filed on behalf  of
applicant Laxman

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Rahul Meena, Ld. Counsel for applicant. (On WebEx)

Court  proceedings  have  been  conducted  through  video

conferencing,  CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the mobile phone is released on superdari.

In these circumstances, the aforesaid mobile phone be released to

the registered owner subject to the following conditions:

1. Mobile phone in question be released to its registered owner only

subject to furnishing of bond in the sum of Rs. 10,000/- to the satisfaction of

concerned SHO/IO;

2. That the applicant shall not sell of or otherwise dispose of the said

mobile without the prior permission of the court  and shall  produce the said

mobile phone as and when directed by the court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

number, registered owner and other necessary details of the mobile phone;

4. IO shall take the coloured photographs of the said mobile phone from

different sides and also of the IMEI and SIM number of the said phone;

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

Contd../-



-2-

6. The IO shall get the videography of the said mobile phone done in

such a manner that the colour, appearance, IMEI number and SIM number of

the phone is clearly visible;

7. IO shall get the said mobile phone value from a proper valuer and

shall take a valuation report in this regard from the valuer;

8. The expenses for photography, videography and the valuation shall

be done at the expenses of the rightful owner;

9. IO shall keep on record the copy of the bill / invoice with respect to

the purchase of the said mobile phone and shall also keep the document of

ownership of the mobile phone.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



FIR No. 323/2020
PS GTB Enclave

U/s 356/379/34 IPC
State Vs. Sonu

07.11.2020

An application for release of mobile phone OPPO A5S is filed on behalf of
applicant Amit

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Rahul Meena, Ld. Counsel for applicant. (On WebEx)

Court  proceedings  have  been  conducted  through  video

conferencing,  CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the mobile phone is released on superdari.

In these circumstances, the aforesaid mobile phone be released to

the registered owner subject to the following conditions:

1. Mobile phone in question be released to its registered owner only

subject to furnishing of bond in the sum of Rs. 10,000/- to the satisfaction of

concerned SHO/IO;

2. That the applicant shall not sell of or otherwise dispose of the said

mobile without the prior permission of the court  and shall  produce the said

mobile phone as and when directed by the court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

number, registered owner and other necessary details of the mobile phone;

4. IO shall take the coloured photographs of the said mobile phone from

different sides and also of the IMEI and SIM number of the said phone;

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

Contd../-



-2-

6. The IO shall get the videography of the said mobile phone done in

such a manner that the colour, appearance, IMEI number and SIM number of

the phone is clearly visible;

7. IO shall get the said mobile phone value from a proper valuer and

shall take a valuation report in this regard from the valuer;

8. The expenses for photography, videography and the valuation shall

be done at the expenses of the rightful owner;

9. IO shall keep on record the copy of the bill / invoice with respect to

the purchase of the said mobile phone and shall also keep the document of

ownership of the mobile phone.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



State Vs. Bhola
FIR No. 320/19

PS GTB Enclave
U/s 411 IPC

07.11.2020

File is taken up today on an application for release of vehicle No. UP-14BZ-
4129 is filed on behalf of applicant Intzar

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
Mr. Ravi Dhankar, LAC for applicant. (On Webex).

Proceedings have been conducted through Video-conferencing (via

Cisco Web Ex interface).

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the vehicle is released on superdari.

In  these  circumstances,  the  aforesaid  vehicle  bearing  no.

UP-14BZ-4129 be released to the registered owner subject to the following

conditions:

1. Vehicle  bearing  no.  UP-14BZ-4129 in  question  be  released to  its

registered owner only subject to furnishing of bond in the sum of Rs. 40,000/-

to the satisfaction of concerned SHO/IO;

2. That  the  registered  owner  will  not  sell  the  same  without  prior

permission of the court and shall produce the same as and when required in

court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

Engine number, Chasis registered owner and other necessary details of the

vehicle;

4. IO  shall  take  the  coloured  photographs  of  the  said  vehicle  from

different  angles  and  also  of  the  engine  number  the  chasis  number  of  the

vehicle;

Contd../-



-2-

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

6. The IO shall get the videography of the said vehicle done in such a

manner  that  the  colour,  appearance,  Engine  number  and  chasis  number,

dimensions of the vehicle are clearly visible;

7. IO shall get the said vehicle value from a proper valuer and shall take

a valuation report in this regard from the valuer.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



DD No. 9A dt. 04.10.2020
PS GTB Enclave

Patient Kajal

07.11.2020

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
IO / ASI Khubi Ram in person. (in court).
Patient Kajal in person with her mother Smt. Nirmal (in court).

Court proceedings have been conducted through Video-conferencing

(via Cisco Web Ex interface).

Report of IO ASI Khubi Ram is received according to which patient

Kajal has already been handed over to her mother Smt. Nirmal. Copies of aadhar

card of Patient Kajal @ Poonam and her mother Nirmal are also placed on record.

Considering that vide order dated 27.10.2020, patient Kajal has been

discharged from IHBAS Hospital and for same procedure / planning for her further

treatment has already provided to her at the time of discharge by IHBAS Hospital.

Considering the same, nothing survives in the present matter and DD No. 9A

dated 04.10.2020 is accordingly disposed of. 

(Snigdha Sarvaria)
                       MM-1/SHD/KKD/Delhi.

07.11.2020

Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex

interface. Audio as well as video was clear throughout the proceedings and the

connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



ID No. 704/2020
Refratex India Vs. Kan Kan Merchandising

07.11.2020

Present:- None. 

Court  proceedings  have  been  conducted  through  Video-

conferencing (via Cisco Web Ex interface).

Put up on 10.11.2020.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



ID No. 80929/2016
State Vs. Rakesh Kumar

FIR No. 56/12
PS GTB Enclave

07.11.2020

File is taken up today on receiving the order dated 03.11.2020 of Hon'ble High

Court of Delhi.

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
None for accused persons. 

Court  proceedings  have  been  conducted  through  Video-

conferencing (via Cisco Web Ex interface).

As per  order dated 03.11.2020 of  Hon'ble High Court  of  Delhi,

proceedings have been stayed by the Hon'ble High Court of Delhi.

Put up on date fixed i.e. 08.02.2021. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



ID No. 497/2016
Ganesh Dutt Vs. Ram Niwas Gautam

07.11.2020

File is taken up today on receiving the order dated 05.11.2020 of Ld. Sessions

Court.

Present:- None. 

Court  proceedings  have  been  conducted  through  Video-

conferencing (via Cisco Web Ex interface).

Vide order  dated 05.11.2020 of  Sh.Naveen Gupta,  Ld.  ASJ-05,

Shahdara District, Karkardooma Courts, Ld. Sessions Court has disposed of

the appeal as compounded. Nothing survives in the present matter. File be

consigned to record room. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



ID No. 4226/18
Jaspreet Kaur Vs. Navjot Singh @ Ripu

07.11.2020

An order dated 05.11.2020 has been received from the court of Sh. Naveen
Gupta, Ld. ASJ-05, Shahdara, Karkardooma Courts, Delhi. 

Present:- None.

Court  proceedings  have  been  conducted  through  video

conferencing, CISCO Webex interface.

Order perused.

As per order dated 05.11.2020 of Ld. Sessions Court,  order on

sentence dated 30.09.2020 has been suspended till pendency of appeal. 

File has not been received from Ld. Sessions Court. 

Put up on 28.11.2020.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020



ID No. 3954/19
Suraj Sharma Vs. Sonia Mehra

07.11.2020

File is taken up today on an application u/s 143A of NI Act for grant of interim

compensation is moved on behalf of complainant.

Present:- Mr. Harsh Kaushik, counsel for complainant. ( on Webex)

Court  proceedings  have  been  conducted  through  Video-

conferencing (via Cisco Web Ex interface).

Heard. Record perused.

Issue  notice  of  this  application  to  the  accused  on  filing  of  PF

returnable on date fixed.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

07.11.2020

11.05.2021


